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ACT No. X OF 1887. 

i (Received the assent o f  the Governor General on the 24M 
Pebruary , 1887.) 

An Act to consolidate and amend the law 
relating to Native Passenger Ships. 

- EEREAS i t  is expedient to consolidate and 
lYamend the law relating to Native Passenger Ships ; 
I t  is hereby enacted as follows :- 

CHAPTER I. 

1. This Act may be called the Native Passenger 
Sl~ips Act, 1887. 

2. (1) It extends to the whole of British India, 
and applies- 

(@) to all subjects of IIer Mltjcsty within the 
dominions of Priuccs ancl States iu Izltlia in 
alliance with Her Majesty; 

(8 )  to all native Indian subjects of Her Majesty 
without and beyond British India ; and, 

(0) subject to the exceptions mentioned in sub- 
section (21, to ships carrying as passengers 
more than thirty nat i~es  of Asia or Africa. 

(2) But i t  does not apply- 
(i) to any ship-of -mar, troopship, transport or other 

ship beloi~ginv to the Royal Navy or Ber 
3Iajesty's Indian Marine Service, or 

(ii) to any other ship for the time lseing in tho 
service of Her Majesty, or 

(iii) to 
5 

Title. 
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Commenoe- 
ment. 

Repeal. 

Definitions. 

(iii) to any ship-of-war belonging to any Foreign 
Prince or State, or 

(iv) to any steam-ship not carrying as passengers 
more than sixty natives of Asia or Africa, or 

(v) to any ship not intended to carry natives of 
Asia or Africa as passengers to or from any 
port in British India. 

(3,) Notwithstanding anything in sub-sections ( I )  
and (2), the Local Government may, with the previ- 
ous sanction of the Governor General in Council, 
declare all or any of the provisions of this Act to apply 
to sailing-ships, or any class of sailing-ships, carry- 
ing as passengers more than fifteen natives of Asia or 
Africa, and to steam-ships, or any class of steam-ships, 
carrying as passengers more than thirty such natives. 

3. This Act shall come into force on such day as 
the Governor General in Council, by notification in 
the Gazette of India, appoints. 

4, (2) On and from that day the enactments 
mentioned in the schedule shall be repealed to the 
extent specified in the third column thereof. 

(2) But all ports, places and officers appointed, 
rules, declarations and exemptions made, bonds exe- 
cuted, directions given and certificates granted under 
any of those enactments shall, so far as may be, be 
deemed to be respectively appointed, made, executed, 
given and granted under this Act ; and 

(3) Any enactment or document referring to any 
enactment hereby repealed shall be construed to refer 
to this Act or to the corresponding portion thereof. 

5.  I n  this Act, unless there is something repug- 
nant in the subject or context,- 

(1) " ship" means a ship to which this Act ap- 
plies : 

(2) " passenger" means a, passenger by a ship 
who is a native of Asia or Africa of the age of trne.lve. 
years or upwards and is not on the articles of thc ship 
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as one of the crew ; but i t  does not include either a 
passenger in attendance on a persou mlio is not a 
nativc of Asia or Africa, or a child under one year of 
age; and, in the computation of passengers for any 
of the purposes of this Act, two persons of the age of 
one year or upwards and under the age of twelve years 
shall be reckoned as one passenger : 

(3) " long voyage " means, subject to the provisions 
of this Act, any voyage during which the ship per- 
forming it wil l  in ordinary circumstances be one 
hundred and twenty hours or upwards continuously 
out of port: 

(4)  " short voyage " means, subject to the provi- 
sions of this Act, any voyage during which the ship 
performing it  will not in ordinary circumstances be 
one hundred and twenty hours continuously out of 
port : 

(6) " voyage ", when used without the prefix 
" long " or " short ", means the whole distance between 
the ship's port or place of departure and her final port 
or place of arrival : 

(6) " Chief Customs-officer " means the chief exe- 
cutive officer of sea-customs in any port or place to 
which this Act applies : and - - 

(7) " Magistrate '' means a person exercising powers 
not inferior to those of a Magistrate of the second class. 

CHAPTER 11. 
RULES FOR ALL VOYA@ES. 

6. (1) A ship carrying passeugers shall not depart Ships to sail 
or proceed froin, or discharge passengers at, any port O I I ~ ~  places from ap- 
or place within British Inclia other than a port or place pointed by 

appointed in this behalf by the Local Government. the 
ment. 

(2) After a ship has departed or proceeded on a 
voyage from a port or place so appointed, 6 person 
shall not be received on board as a passenger except 
at some other port or lslace so appointect. 

7. (1) T11c 
7 
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xotice to be 7. ( I )  The master, owner or agelit of a ship so de- 
given of day 
of parting or proceeding shall give notice to a n  officer 

appointed in this behalf By tlie Local Government 
that the ship is to carry passengers, and of her destin- 
ation, and of the proposed time of sailing. l- 

(2) The notice shall be given not less then twenty- 
four hours before that time. 

Power to  
enter on ani 
inspect ship. 

Ship not t o  
sail without 
two certi- 
ficates. 

Contents of 
certificate A. 

Contents of 
certificate B. 

8. After receiving the  notice, the officer aforesaid 
or a person authorized by him shall be a t  liberty 
a t  all times to enter on tlle ship and inspect her and 
her fittings and the provisions and stores in her. 

9. (1)  A ship intended to carry passengers sl~all  
not commence a voyage from a port or place appointed 
under this Act, unless the master holds two certificates 
to the effect mentioned i n  the two next following 
sections. 

( 2 )  The officer whose duty it  is to grant a port- 
cleararice for the ship shall not grant it unless the 
master holds those certificates. 

10. The first of the certificates (hereinafter callcd 
"certificate A ") shall state that  the ship is sea- 
worthy and properly equipped, fitted and ventilated, 
and the number of passengers which she is capable of 
carrying. 

11. The second of the certificates (hereinafter 
called " certificate B ") shall state- 

( a )  the voyage which the ship is to make, and the 
intermediate ports, if any, 8t which she is to 
touch ; 

(6)  that she has the proper complement of officers 
and seamen ; 

(c) that food, fuel and pure water over and above 
what is necessary for the crew, and the other 
things, if any, prescribccl for the ship by the 
rules under this Act, have been plac,ed on 
board, of the quality pyescribed by the rules, 
properly packed, aud sufficient to supply tile 
passeiigers on board cluri~g the voyage 

vhich 
8 
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mhicll the ship is to make (including sncll 
detention in quarantine as may be probable) 
according to the scale for the time being 
prescribed by those rules ; 

(d) that the master holds certificate A ; 
( e )  if the ship is to make a short voyage in a 

season of foul weather, and to carry upper- 
deck passengers, that she is furnislied with 
substantial bulwarks and s double awning 
or with other sufficient pr~tection against 
the weather ; 

(f) if she is to carry passengers to any port in the 
Red Sea, thst she is propelled principally 
by steam, and, if she is to carry more than 
one hundred passengers to any such port, 
that she has on board a medical officer 
licensed in accordance with the rules under 
this Act ; and 

(g) such other particulars, if any, as may be prc- 
scribed by those rules. 

12, The person by whom ceiltific.ate A and cer- Graut of 

tificate B are to be granted shall be the officer ap- certificates- 
pointed under section 7. 

13. Where the master of a ship produces to that Substitllte 
officer either of the following certificates, namely,- for certifi- 

oate A. 
(a)  a valid certificate granted by the Hoard of 

Trade or by a British Colonial Government, 
or 

( b )  a certificate granted under the authority of a 
British Indian Government, on a date not 
more than one year before the proposed day 
of sailing, and in force and appliczble to the 
voyage on which the sllip is to proceed or 
the service on which she is about to be em- 
ploy ed, 

the officer may, if the particulars rcquired by see- 
tinn 10 are certified thereby, take the certificate as 
e'vidence of those particulars, and it shall t,hen bo 



- 

(&rrl,te,* IT.-Bules fool* all Voyages.-Seclions 14-16.) 

deemed to be a certificate A for the purposes of this 
Act. 

Survey of 
ship. 

14. (1) After receiving the notice required by sec- 
tion 7,  the officer appointed under that section may, if - 
be thinks fit, cause tlie ship to be surveyed a t  the ex- 
pense of the master or ovner by competent surveyors, 
who shall report to him whether the ship is, in their 
opinion, seaworthy and properly equipped, fitted and 
ventilated for the voyage which she is to make : 

Provided that he shall not cause a ship holding 
a certificate mentioned in section 13, clause (a) or 
clause (b), to be surveyed unless, by reason of the 
ship having met with damage or having undergone 
alterations, or on other reasonable ground, he con- 
siders it likely that she may be found unseaworthy 
or not properly equipped, fitted or ventilated for the 
voyage. 

(2) If the officer causes a survey to be made of a, 
ship holding any such certificate, and the surveyors 
report that the ship is seaworthy and properly equipped, 
fitted and ventilated for the voyage, and that there 
w7as no reasonable ground why the officer should have 
thought i t  likely that she would be found unsea- 
worthy, or not properly equipped, fitted or ventilated 
for the voyage, the expense of the survey shall be 
paid by the Local Government. 

nisoretion as 15, (I) The officer authorized to grant a certificate 
grant of under this Act in respect of a ship shall not grant i t  

certificate. unless he is satisfied that she has not on board any 
cargo likely from its quality, quantity or mode of 
stowage to prejudice the health or safety of the pas- 
sengers. 

(2) But save as aforesaid, and subject to the pro- 
visions of sub-section (3 ) ,  it shall be in the discretion 
of the officer to grant or withhold the certificate. 

(3) In  the exercise of that discretion that officer 
sl~all be subject to the control of tlie Local Govern. 
ment, and of any intermediate a~lthorit>y ~17llicll t h t  
Governinellt appoints in this behalf. 
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Clz,c6pter IIL-Rules for Short T o y  ages.--8ec- 
tion 18.) 

16. The master or owner shall post up in a con- Copy ofcerti. 
ficates to be spicuous part of the ship, so as to be visible to persons 

on board thereof, a copy of each of the certificates 
granted under this Act in  respect of the ship, and 
shall keep those copies so posted up throughout the 
voyage. 

17. If an officer appointed in this behdf by the supply by 
Local Government is satisfied that a passenger has ~ f " " ~ { ~ ~ ~ n  
brought on board a ship for his own use food of the food. 
quality and in the quantity for the time being pre- 
scribed by the rules uuder this Act, the requirements 
of this Act respecting the supply of food for passen- 
gers shall not apply so far as regards the supply of 
food for that passenger. 

CHAPTER 111. 

18. ( I )  For seasons of fair weather, a ship per- Space to be 
forming a short voyage shall, subject to the provisions for 

of this Act, contain in the between-decks a t  least six passengers. 
superficial feet and thirty-six cubic feet of space 
available for every between-decks passenger, and on 
the upper-deck at least four superficial feet available 
for each such passenger and six superficial feet avail- 
able for each upper-deck passenger. 

(2) For seasons of foul weather, a ship propelled 
by sails and performing a short voyage shall, subject 
as aforesaid, contain in the between-decks at least 
twelve superficial feet and seventy-two cubic feet of 
space available for every between-declts passenger, and 
on the upper.deck at least four superficial feet avail- 
able for each such passenger and twelve superficial 
feet available for each upper-deck passenger. 

(3j Por seasons of foul weather, a ship 13ropelled 
by steam, or partly by ste911i and partly by sails, and 

performing 
11 
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performing a short voyage, shall, subject as aforesaid, 
contain in the between-decks at least nine superficial 
feet and fifty-four cubic feet of space available for 
every between-decks passenger, and on the upper- 
deck at least four superficial feet available for each 
such passenger and nine superficial feet available for 
each upper-deck passenger. 

(4) But in seasons of foul weather a ship shall 
not carry upper-deck passengers unless she is fur- 
nished with substantial bulwarks and a double awning 
or with other sufficient protection against the weather. 

talring 19. If a ship performing a short voyage takes ad- 
additional 
passellgers at ditional passengers on board at an intermediate port 
intelrnediate or place, the master shall obtain from the officer 
place. appointed at that port or place under section 7 a sup- 

plementary certificate stating- 
( a )  the number of passengers so taken on board, 

and 
(6) that food, fuel and pure water over and above 

what is necessary for the crew, and the other 
things, if any, prescribed for the ship by the 
rules under this Act, have been placed on 
bon,rd, of thc quality prcscribcd by the rules, 
propcrly packed, and sufficient to supply the 
passengers on board during the voyage which 
the ship is to make (including sue11 cleteu- 
tion in quarantine as way be probable) ac- 
cording to thc scalc for thc timc being pre- 
scribed by those rules : 

Provided that, if the certificate B held by the 
master of the ship states that food, fuel and pure 
water over and above what is necessary for the crew, 
and tlie other things, if any, prescribed for her by the 
rules under this Act, have been placed on board, of 
the quality prescribed by the rules, properly packed, 
and sufficient to sul~ply the full nuivber of passengers 
which she is capable of carrying, the master a h d l  not 
be bound to obtain any such supplemei~tarly certificate. 

20. MThen 
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20. Chupter IT.-Rules forv Long Voyages.- 
Sections 21 -23.) 

20. When the ship reaches her final port or place Deat,hs 
of arrival, the master shall notify to such officer as 
the Governor General in Co~zncil appoints in this be- 
half the date and supposed cause of death of every 
passenger dying on the voyage. 

CHAPTER IV. 

21. (1) A ship propelled by sails and performing Space to be 

a long voyage shall, subject to the provisions of this availablefo' 
Act, contain in the between-decks a t  least twelve passengers. 

superficial feet and seventy-two cubic feet of space 
available for every passenger. 

(2) A ship propelled by steam, or partly by steam 
and partly by sails, and performing a long voyage, 
shall, subject as aforesaid, contain in the between- 
decks a t  least nine superficial feet and fifty-four cubic 
feet of space available for every passenger. 

22. The master of a ship departing or proceeding Statements 
on a long voyage from any port or place in British concernlng 
India shall sign two statements, specifying the number passengers. 

and the respective sexes of all the passengers, and the 
number of the crew, and shall deliver them to the 
officer appointed under section 7, who shall there- 
upon, after having first satisfied himself that the num- 
bers are correct, countersign arid return to the master 
one of the statements. 

23. The master shall note in writing on the state- Deaths on 
ment returned to him, and on a'ny additional statement 
to be made under the next following section, the date 
and supposed cause of death of any passenger who 
may die on the voyage, and shall, when the ship arrives 
a t  her port or place of clestination or a t  any port or 
place at  which i t  may be intended to land passengers, 
ancl, before any l?assengcrs lea,ve thc ship, produce the 
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24-27'.) 

statement, with any additions thereto made, to a per- 
son lawfully exercising consular authority on behalf 
of Her Majesty at  the port or place or to the Chief 
Customs-officer thereat or the officer (if any) appoint- 
ed there under section 7. 

Ship taking 24. (1 )  I n  either of the following cases, na.mely,- 
additional 
passengers at (a) if after the ship has departed or proceeded 
intermediate on a long voyage any additional passengers 
place. are taken on board at a port or place witahin 

British India appointed under this Act for 
the embarkation of passengers, or 

(6) if the ship upon her voyage touches or arrives 
a t  any such port or place, having previously 
received on board additional passengers at  
any place beyond British India, 

the master shall obtain a fresh certificate to the 
effect of certificate B from the officer appointed at 
that port or place under section 7, and shall make 
additional statements specifying the ntlmber and the 
respective sexes of all the additiona.1 passengers. 

(2) A11 the foregoing provisions of this Act with 
respect to certificate B and statements concerning 
passengers shall be applicable to any certificate grant- 
ed or statement made under this section. 

Certain ships 25. A ship carrying passengers from or to any port 
to  be pro- 
pelled by in British India to or from any port in the Red Sea 
steam. shall be propelled principally by steam. 
Cerfain ships 26, A ship carrying more than one hundred pas- 
to  carry 
medical sengers from or to any port in British India to or from 
CCP. any port in the Red Sea shall have on board a medical 

officer licensed in accordance with the rules under this 
Act. 

Ships carry- 27. A ship carrying passellgers from or to any port 
iug passen- 
ger, to or in British India other than Aden to or from any port 
f r o i ~ ~  port in in the Red 8ea shali touch a t  Aden, aud shall not 
Red touch sea at to leave that port ~vithoot having obtained from the pro- 
A ~ O I ~ .  per authority a clean bill of health. 
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(Chup ter I E - R u l e s  for Long Voyuge~.--Sections 

28-30.) 

28. The authority a t  Aden empowered to grant ill of health 

the bill of health shall refuse to grant i t  if the ship 
at Aden. 

has on board a greater number of passengers thau the 
number allowed for the ship by or under this Act, and 
may refuse to  grant it if the requirements of any rule 
under this Act are not complied with on board the 
ship. 

29. I n  the case of a ship carrying passengers from Bond where 
any port in British India other than Aden to any port ~ ~ ~ ~ , " d ~ ~ ~ ~  
in the Red Sea, the officer whose duty i t  is to grant a lied Sea. 
port-clearance for the ship shall not grant the clear- 
ance unless and until the master, owner or agent of 
the ship and two sureties resident in British India 
have executed in favour of the Secretary of State for 
India in Council a joint and several bond, for the sum 
of five thousand rupees, conditioned- 

( a )  that the ship shall touch a t  Aden on the out- 
ward voyage and there obtain a clean bill of 
health, and shall do the same on the home- 
ward voyage if the ship continues to carry 
more than sixty passengers, and 

(6) that the master and medical officer (if any) 
of the ship shall comply with, on the out- 
ward voyage, and also on the homeward 
voyage if the ship continues to carry more 
than sixty passcngcrs, the provisions of this 
Act and of such rules relating to ships carry- 
ing passengers between ports in British India 
and ports in the Red Sea as the Governor 
General in Council may make under this 
Act. 

30. (1) The Local Government may direct tohat Power for 
Local Gov- no passenger shall be received on board any ship or e,,,,,t 

any ship of a specified class carrying passengers from direct rnedi- 
any port in British India to any port in the lted Sea ~ l ~ ~ ~ ~ ~ ; ~  
unless and until the passenger has been inspectecl, at  gers. 

such time and place, and in such manner, as the 
Local Governn~ent may fix in this behalf, by a medi- 

cal 
1 5  
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cal officer to be appointed by that Government for the 
purpose. 

(2) If in the opinion of the officer making an 
inspection under this section a passenger is suffering 
from any dangerously infectious or contagious disease, 
the passenger shall not be permitted to embark. 

CHAPTER V. 

Penalty for 31. If a ship departs or proceeds on a voyage 
ship unlam- 
fully depart- from, or di~cha~rges passengers at, any port or place 
Inp  or re- within British India in contravention of the  provi- 
cel'ing sions of section 6, sub-section ( I ) ,  or section 9, or if a 
passengers 
on board. person is received as a passenger on board a ship in 

contravention of the provisions of section 6, sub- 
section (2 ) ,  the master or owner shall, for every 
passenger carried in the ship, or for every pass, TI g er SO 

discharged or received on board, be punished with fine 
which may extend to one hundred rupees, or with 
imprisonment for a term which may extend to one 
month, or with both, and the ship, if found within 
two years in any port or place within British India, 
may he seized and detained by a Chief Customs-officer 
until the penalties incurred under this Ac-dl by her 
master or owner have been ndjndicated, and the pag- 
ment of the fines imposed on him under this Act, 
with all c,osts, has been enforced, under the provisions 
of this Act : 

Provided that the aggregate term of imprisonment 
awarded under this section shall not exceed one year. 

Penalty for 32. If a person impedes or refuses to allow the 
opposiog 
entry on or 

entry or inspection authorized by or under this Act, 
iuspecbion of he shall be punished with fine m~hich may extend to 
ships. five hundred rupees for each offence, or with inipri- 

sonment for a tcrm mhich may extend to three mouths, 
or with both. 

Penalty for 33, 11 a master or omrne~ without reasonable ex- 
not exhibit- cuse, 

16 
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cuse, the burden of proving which shall lie upon him, ing COPY of 

fails to comply with the requirements of section 16  cerli6cates. 
with respect to the posting of copies of certificates, he 
shall be punished with fine which may extend to two 
hundred rupees, or with imprisonment for a term 
which may extend to one month, or with both. 

34. I f  a master fails to comply with any of the Penalty for 
not complg- requirements of section 22 or section 23, as to the ing with 

statemelits concerning passengers, or wilfully makes requirements 
any false entry or note in or on any such statement, ~ e ~ ~ ~ ~ ~ :  
or without reasonable excuse, the burden of proving cerning pa- 
which shall lie upon him, fails to obtain any such s e n g e r ~ a n d  

certain other supplementary certificate as is mentioned in section ,attel.e. 
19, or to report deaths as required by section 20, or to 
obtain any suc'u fresh certificate, or to make any such 
statement of tlle number of additional passengers, as 
is mentioned in section 24, he shall be punished with 
fine which may extend to five hundred rupees for 
every such offence, or with inlprisonment for a term 
which may extend to three months, or with both. 

35. I f  a master, after having obtained any of the Penaltyfor 
certificates mentioned in section 9, section 19  or see- d~:$::~ 
tion 24, fraudulently does or suffers to be done any- in ship after 
thing whereby the certificate becomes inapplicable certificate 
to the altered state of the ship, her passengers or other obtained. 

matters to which the certificate relates, he shall 
be punished with fine which may extend to two 
thousand rupees, or with imprisonment for a term 
mbich may extend to six months, or with both. 

36. I f  a master without reasonable excuse, the Penalty for 
burden of proving which shall lie upon him, omits to faili"g 

supply pas- supply to any passenger tlie allowance of food, fuel sengers with 

and water prescribed by the rules under this Act, he presc~ibed 
shall be punished with fine which may extelld to provisions. 
twenty rupees for every passenger who has sustail-ed 
detriment by the omission. 

37. (1) If  n ship carrj~ing passengers to or from Penalty for 

any port or place in British India llas on board a having ex- 
cessive n u n -  number of passengers wliich is greater than the be,. ,f l,a,. 

Il her sei>gcLrs on 
boa] d. 

n 1 7  



Native Passefiger Ships. [ACT x 

number allowed for the ship by or under this Act, the 
mastar and owner shall, Tor overy passenger over and 
above that number, be each punished with fine which 
may extend to twenty rupees, and the master sliall 
further be liable to imprisonment for a term which 
may extend to one week iu respect of each such pas- 
senger : 

Provided that the aggregate term of imprisonment 
awarded under this section shall not exceed six months. 

(2) Any officer authorized in this bebalf by the 
Local Government may cause all passengers over and 
above tlie number alloored by or under this Act to 
disembark and may forward them to any port at  which 
they may have contracted to land, and recover the cost 
of so forwarding them from the master or owner 
of the ship as if the cost were a fine imposed under 
this Act, and a certificate under the hand of that officer 
shall be conclusive proof nf thc amount of the cost 
af oresaid. 

Penhlty for 
bringing pas- 
sengers from 
foreigu port 
in excess of 
authorized 
number. 

38, I f  a ship carrying passengers from any port 
or place beyond British India to any port or place in 
British India has on board a number of passengers 
greater either than the number allowed for the 
ship by or under this Act or than the number 
allom7ed by the license or certificate, if any, granted 
in respect of the ship a t  her port or place of departure, 
the master and owner shall, for every passenger in 
excess of that number, be each punished with fine 
which may extend to twenty rupees. , 

PonaIty for 39. I f  the master of a ship lands any passenger 
laudingp&s- at any port or place other than the port or place a t  
senger at a 
place other which the passenger may have contracted to land, 
than that a t  uuless with his previous consent, or unless tlie laud- 
which he has 
contyacted to ing is made necessary by perils of the sea or other 
land. unavoidable accident, the master shall, for every such 

offence, be punished with fine svliich may exteiid to 
two hundred rupees, or nlith impTisonmeiit for a term 
which may extenci to one month, or nrith both. 

40, If 
18 
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40. If a ship, otherwise than by reason of perils Penalty for 
making of the sea or other unavoidable accident, touches a t  vo,,,, 

any port or place in contravention of any express qr contraven- 
implied contract or engagement with the passengers ~ t O ~ ~ ~ -  

with respect to the voyage which the ship was to passengers. 
make and the time which that voyage was to occupy, 
whether tlte contract or engagement was made by 
public advertisement or otherwise, the master and 
owner shall each be punished with fine which may 
extend to five hundred rupees, or with imprison- 
ment for a term which may extend to three mouths, or 
with both. 

41. If a ship carrying passengers from or lo any Penalty on 
port in British India to or from any port in the Red ~ $ ~ ~ l ~ ~ e r -  
Sca is not propelled principally by steam as required tai, ships 

by section 25, the master and owner shall each be no t  propelled 
punished with fine which may extend to five hun- by steam. 
dred rupees, or with imprisonment which may extend 
to three months, or with both. 

42. If a ship carrying more than one hudred  ~ q ~ ~ ~ ~ o ~  

passengers from or to any port in British India to certain ships 
or from any port in the Red Sea has not on board sailing 

out medical a medical officer as required by section 26, the master ,fi,er, 
of the ship shall be punished with fine which may 
extend to five hundred rupees, or with imprisonment 
fop a term which may extend to three months, or with 
both. 

43. I f  in the case of alship to which section 27 J?:;$$f?'g 
applies the master without reasonable excuse, the bill of health 

burden of proving which shall lie upon him, fails to at Aden. 
touch a t  Aden, or leaves that port without Laving 
obtained a bill of health under that section, he shall, 
for every such offence, be punished with fine which 
may extend to two thous&nd rupees, or with imprison- 
ment for a term which may extend to six ruonths, or 
with both. 

44. If in the case of any such ship as is relcrred pel1alL~ 
master or to in the last foregoing section the mastcr or the .,ed;,,~ ,fi- 

medical officer, if  an;., of thc: sliip w-iillcilt reasonable celr of celiaiu 
ships dis- 

OSCUSC,, oheying 
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excuse, the burden of proving which shall lie upon 
him, breaks, or obit8 or neglects to obey, any rule 
under this Act applicable to the ship, he shall be pun- 
ished with fine which may extend to five hundred 
rupees, or with imprisonment for a term which may 
extend to three months, or with both. 

I'ellalty on 
master receiv- 

45. I f  the master of a ship to which s direction 
passen- under section 30 applies knowingly receives on board 

ger i!l contra- the ship any Person in cont~avention of that section, 
vention of 
section 30. he shall be punished with fine which may extend to 

five hundred rupees for each person so received, or 
with imprisonment which may extend to three months, 
or with both. 

Procedure. 

Adjudication 
of offences, 
and levy of 
fine by dis- 
tress on ship. 

Jurisdiction. 

46. (1) Offences against this Act shall be punish- 
able by a Magistrate. 

(2) If the person on whom a fine is imposed under 
this Act is the master or owner of a ship, and the fine 
is not paid at the time and in the manner prescribed 
by the order of payment, the Magistrate may, in addi- 
tion to the ordinary means prescribed by law for 
enforcing payment, direct by warrant the amount re- 
maining unpaid to be levied by distress and sale of 
the ship, her tackle, furniture and apparel. 

47, For the purpose of the adjudication of penalties 
under this Act, every offence against its provisions 
shall be deemed to have been committed within the 
limits of the jurisdiction of the Magistrate of the 
place where the offender is found. I 

Authority to 48, The penalties to which masters and owners 
iostitrlte ceedings for pro- of ships are made liable by this Act shall be enforced 
penalties. only on information laid at  the instance of officers 

apl30inted to grant certificates under this Act, os, a t  
any port or place where there is no such officer, at  the 
instalice of the Chief Customs-officer. 

Applicatiol~ 49. A nfagistrate illlposing a fine under this Act 
,f fines. may, if he thinks fit, direct the vllole or any part 

thereof to be appliecl in compensating any person for 



(Chapter Y.-Penalties.- Sectiolz 50. Chnptep* 
TI.-Sz~pplenzentd Pf.o.uisions.-Section 51. )  

any detriment which he may hav$ sustained by the 
act or default in respect of which the fine is imposed, 
or in or towards payment of the expenses of the pro- 
secution. 

50. (1 )  Whenever in the course of any legal pro- 
ceeding under this Act the testimony of a witness is ,;t,,,,,, 
required in relation to the subject-matter of the pro- 
ceeding, any deposition ~vhich be may have previously 
made in relation to the same subject-matter before 
any Justice or Magistrate in Her Majesty's dominions 
(including all parts of India other than those subject 
to the same Local Government as the port or place 
where the proceeding is instituted), or before any 
British consular officer elsewhere; shall be admissible 
in evidence on proof that the witness cannot be found 
within the jurisdiction of the Court in which the pro- 
ceeding is instituted : 

Provided that the deposition shall not be admis- 
sible unless- 

(a)  it is authenticated by the signature of the 
Justice, Magistrate or consular officer; 

( b )  it was made in the presence of the person 
accused ; and 

(c)  the fact that it was so made is certified by the 
Justice, Magistrate or consular officer. 

(2) It shall not be necessary in any case to prove 
the signature or official character of the person appear- 
ing to liave signed any such deposition; and in any 
criminal proceeding such certificate as aforesaid shall, 
unless the contrary is proved, bc sufficient evidence of 
tlie accused having been present in manner thereby 
certified. 

CHAPTER VI. 
SUPPLEJIE~~'TAI, PROVISIONS. 

51. (I) The Cliief Customs-officer, or other officer, Information 
to  be sent to if any, nppointecl by the Local Gover~lll~cnt in this l,o,.t, of ,,. 

behalf, 
2 1 
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barkat,ion 
and dis- 
charge. 

Report of 
Consul. 

Power for 
Goveruor 
General in 
Council aud 
Local G overn- 
ment to  make 
rules. 

( Chitpter V1.-Szcpp Zlemefz tct.2 Provisions.- Sections 
52-53.) 

behalf, at  any port or place within British India a t  
which a ship carrying passengers touches or arrives, 
shall, with advertence to the provisions of this Act, 
send any particulars which he may deem important 
respecting the ship, and the passengers carried there. 
in, to the officer at  the port or place from which the 
ship commenced her voyage, and to tlie officer at any 
other port or place within British India where the 
passengers or any of them embarked or are to be dis- 
charged. 

(2) Tlie Chief Customs-officer, or other officer, if 
any, appointed by the Local Government in this be- 
half, at  any port or place in British India at which a 
ship to which this Act applies touches or arrives, 
may enter on the ship and inspect her in order to as- 
certain whether the provisions of this Act as to the 
number of passengers and other matters have been 
complied with. 

52. I n  aAy proceeding for the adj~tdication of any. 
penalty incurred under this Act any document pur- 
porting to be a report of such particulars as are refer- 
red to in sub-section (1) of the last foregoing section, 
or a copy of the proceedings of any Court of Justice 
duly authenticated, and also any like document pur- 
porting to be made and signed by any person lawfully 
exercising consular authority on behalf of Her Majesty 
in any foreign port, shall be received in evidence, if it 
appears to have been officially transmitted to any, 
officer at  or near the place where the proceeding 
under this Act is had. 

53. (1)  The Governor ,General ib Council may 
make rules consistent with this Act to regulate, in 
the case of any ship or class of ships, all or any of the 
follon~ing matters :- 

(cc) the scale on which food, fuel ~ r d  vater are 
t o  he  supplied to the p,?sselzgcrs or tcj any 
class or classes of passengers, and the qua- 
lity of the food, £Gel ancl water ; 

( h )  the 
f? 2 
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( 6 )  the medical stores and other applia~lces and 
fittings to be provided on board for main- 
taining health, cleanliness and decency ; 

(c) the licensing and appointment of medical 
officers in cases where they are required 
by this Act to be carried; 

(d) the boats, anchors and cables to be provided 
on board ; 

(e) the instruments for purposes of navigation to 
be supplied ; 

( f )  the apparatus for the purpose of extinguish- 
ing fires on board and the precautions to be 
taken to prevent such fires ; 

(g) the provision of appliances for saving life and 
of means for making siqnals of distress, and 
the supply of lights inextiaguishable in 
water and fitted foi. attachment to life- 
buoys ; 

(I t )  the functions of the master, medical officer 
(if any) and other officers of the ship during 
the voyage ; 

(i) the access of between-decks passengers to the 
upper deck ; and 

(j) generally, to carry out the purposes of this Act. 
(2) The Local Government may, with the previous 

sanction of the Governor General in Council, make 
rules consistent with this Act to regulate, in the case 
of any ship or class of ships,- 

(a)  the local limits within which, and the time 
and mode at  and in which, passengers are 
to be embarked or discharged a t  any port 
or place appointed under this Act in  that 
behalf ; and 

(b) the time within urliicl~ tolle. ship or any ship 
of the class is to depart or proceed on hcr 
voyage after colzzmeilcing to take passen- 
gers on board. 

(3 )  
23 



( Chapter ZT.-Supp Zeme??,tc~Z P?lovisions. -Sectious 
54-57.) 

(3) I n  making a rule under this section the authbr- 
ity making it, may direct; that, a hrea,ch of it shall 
be punishable with fine which may extend to two 
hundred rupees, and when the breach is a continuing 
breach with a further fine which may extend t o  twenty 
rupees for every day after the first during which the 
breach continues. 

(4) The power to make rules under this section is 
subject to the condition of the rules being made after 
previous publication. 

Appointment 54, The Local Government shall appoint such 
of persons as i t  t,hinlts fit to cxcrcise and perform thc 

powers and duties which are conferred and imposed by 
this Act or may be cunIerred and imposccl t1iereuuder. 

Power to 55. Thc Governor Qcncrnl in Council may deolare, . . hy niit,ificntiiiii in the Gazette of India, xha t  shall be shall be 
deemed deemed to be, for the purposes of this Act, " seasons 
" seasons of of fair weather " and " seasons of foul weather ", and, 
fair weather ,.long " for sailing-ships and steam-ships respectively, a "long 

voyagesn. voyage " and a " short voyage ". 
Power to 56, The Governor General in Council may by order 
prescribe space to be prescribe in tlie case of any ship or class of ships and 
available for for all or any voyages the number of superficial or of 
passengers. cubic feet of space to be available for passengers ; and 

tlie order shall be alternative to, or override, as tlie 
Governor General in Council may direct, the provi- 
sions of sections 18 a d  21  so far as they apply to that 
&hip or ulass of ships. 

Power to  57. (1) 'l'he Local Government, with the previous 
exempt ship sanction of the Governor General in Council, may, sub- 
from provl- 
sious of Act. ject to such conditions as i t  thinks fit, exempt any ship 

or class of ships from any provision of this Act. 
(2) I n  imposing a condition under this section the 

Local Goven~nlent may direct that a breach of it shall 
be punishable -nrith fine which may extend to two 
hundred rupees, and 11~1rhen tlle breach is n continuing 
breach mith a further fine ~ ~ l l i c h  may extend to 
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(S%hedule.-B~zactme~zts repealed.) 

tmenty rupees for every day after the first during 
which tho breach continues. 

SCHEDULE. 
EN ACTXENTS REPEALED. 

(See ~ect ion  4.) 
- -- -- 

Number and year. Title. Extent of repeal. 

VIII  of 18?6 . Native Passenger Ships Act, 1876. The whole. 

XVII of 1883 . Native Passenger Ships Act, 1883. The whole. 

VII of 1884 . Indian Steamships Act, 1884 . Section 41. 
- 


